“CENTRAL ADMINISTRATIVE TRIBUNAL  * . %
T BANGALDRE BLNCH SR

Second Floor,
Cemmercisl Complex,
Indiranagar, -
Bangalore-560 038,

Dated: 12 | Ul.‘1993

.. 465 of 1993,
- RPPLICATION NO(s). ®5 o ' _/

Applicent(s fi-K.Seetharam, - 9/5 Respondent(s) Sactetery,fos
Te _
1.. Sri.H.K.,Seetheram,

Senior Clerk, .

Divisionsl O¢fice,

Personnel Branch,

Southern Railway,

Mysore-570 021, °

Pdvocete,No.156/1,
D-I Floor,R.V .Roa.d, .
Opp:Hero Honda Shouraom,
Minswerva Circle,
Bangslore-560004.

3. Becretery, 4
m/o. Railuays, )
Railway Bhavan,New Delhi,

4, | Secretafy,Railuay Sports Central Board,
No,252,Raisinha Road,New Delhi-11,

6. Genersl Meneger,Southern RailwayMedras-3.

6. Divisionel Maneger,Personnel Branch,
Southern Railuay,ﬂysora-570021.

N 0.53, N.S.Iyenger Street,
Sgshadripuram,B2ngalore-560 020.

SUBJECT:~ Forwarding o£ copies of the Order passed by
e

he Central Adminis ive Tribunal Hangalorelaancﬁ'
Bangalore. i ' ,
Plesse find enclosed herewith a copy of the ORDER/

STAY/INTER IM DRDER.pag;fgsggsthiS-Tribunél in the above said

gpplication(s) on —emcmmmmmmceaa - .

’T/W@\’?\ @{C/ . ,[luy‘ospurv éccrsrmn/;:
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perforiance in the Asiad Gases 1982. We do not think that the
!

iauthorities have acted properly in this .uatter. If soaebody
lhas done very well and brought glory to ‘the country they should
Leally take into consideration. among other things the national
honour that Vis served by sareone like the applicant with his
iglorious performance and grnat hia the litt}e hike in pay he

B.

2 We hope the authorities will look into this .matter and see

t we are not troubléd again and do soawething which bring sone
’satisfaction and solace to a bright athlete. Counsel for the
lpplicant says that there is also an allied problen of his praso-
J:ion that has to be clocked back to the date on which his juniors
were proaoted. We are told that his jaaiors were promotéd only

c?m 15.5.1990 whereas the applicant was promoted in 1983. wWe

i
-do not see how that could be done but whatever that may be the

a‘uthorities will look into that grievance of the applicant and
se2 how best it can be resedied. With these observations this

application stands disposed off.

<d- <d-
- 7 861"
MEYBER [A] VICE-CHATRVAN

1aiv ”B“b}" f‘-‘\._\
et e : "
B pEl
¥ ﬂ’\\- b
s \'“G\-
et

/




/ ' ' . ' ' ’ : B ." L
4 - 61>
i’ : CENTRAL ADMINISTRATIVE TRIBUNAL :
! BANGALORE BENCH $ BANGAL ORE

C.P CiVQ No, 23/1594 in O¢h,
No.465/1893 -

DATED THIS THE SEVENTH DAY OF JuLy, 1994

- Mre Justics P,K. Shyamsundar, vice
4 Chairmen

M« TeVe Ramenan, member (A)

Shri HeK. Sestharam —
S/0. HoT, Kukkappe :
Senior Clerk

Divisional Qffice

Southern Raileeys

Mysore - 571 021, secvee Applicant

. 4 (By Shri K.Kk. vasanth, Advocate)
vs,

1. shri A.N. Shuklae
.Secretary
W0. Reilways
Union of Indisa
Rail Bhavan
New Delhi - 110 011,

2, Shri Amrit mathur
Secretary,
Reilway Sports Centrsl Boerd
(ministry of Railways)
No.252, Rajeinhe Road
Reil Bhaven, New Delhi=110 011,

3. Shri Rajkumar Shukla
- General Menager
Southern Railiays
Madres-600 003,

Sl

4, shri p. Remachandran
~ Divisional Mensger
perscnnel Branch
Southern Railways
Mysore = 57 1 021 eescee Respondents

(By Shri A.N. Venugopeles Gowda)
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(mc. Justice P.K. Shyemsundar,
Vice Chairaen )~

mard both sides, There is no case

for teking action against the respondents for

having committed contempt of the court by not

complying with the Tribunal's ordsr, In thie

view of the matter, the Contampt procsedings is

diemissed. Howsver, the applicant will be at
liberty to challangs the ordsr meds by the

authorities which is produced as R=1, if he is

aggrieved by that order,
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